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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

G.S.R. 589(E).—In exercise of powers conferred by clause (h) of sub-section (2) of section
35, read with section 12 of the National Green Tribunal Act, 2010 (19 of 2010), the Central

NOTIFICATION

New Delhi, the 26th June, 2018

Government hereby makes the following rules, namely:-

1. Short title and commencement.—(1) These rules may be called the National Green Tribunal

(Recruitment, Salaries and Other Terms and Conditions of Service of Senior Accountant) Rules,

2018.

(2)

They shall come into force on the date of their publication in the Official Gazette.
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2. Definitions.— (1) In these rules, unless the context otherwise requires, -
(a) “Act” means the National Green Tribunal Act, 2010 (19 of 2010);
(b) “Schedule” means the Schedule annexed to these rules;
(c) “section” means a section of the Act;
(d) “Selection Committee” means the Selection Committee referred to in clause (d) of rule 7;
(e) “Senior Accountant” means the personnel recruited under these rules;

(f) words and expressions used in these rules and not defined, but defined in the Act, shall

have the meanings respectively assigned to them in the Act

3. Application.—These rules shall apply to the post of Senior Accountant (except personnel

hired on outsourced basis or on short-term contract basis or on lump-sum salary basis).

4. Appointing Authority.—The Chairperson shall be the appointing authority for the Senior

Accountant.

5. Number of post, classification and level in pay matrix—The number of the said post, its
classification and level in the pay matrix attached thereto shall be as specified in columns (2) to (4)
of the Schedule.

6. Method of recruitment, age limit, qualifications, etc.—The method of recruitment, age limit,
qualifications and other matters relating thereto shall be as specified in the columns (5) to (13) of
the Schedule.

7. Procedure for direct recruitment.—The following procedure shall be followed for making

direct recruitment to the said post, in accordance with the provisions of the Schedule, namely:-
(a) the Tribunal shall invite applications for the post through an advertisement on all India basis;

(b) all such applications received shall be screened for eligibility by a Screening Committee

constituted by the Chairperson;

(c) if the number of applications received is large, then the Selection Committee referred to in
clause (d) may recommend conduct of a preliminary examination through a professional agency

hired on the basis of an open competitive bid process;
(d) the recruitment shall be done by the Selection Committee comprising of-
(i Chairperson or a Judicial Member nominated by the Chairperson — Chairman;

(i) Secretary, Ministry of Environment, Forest and Climate Change or his nominee -

Member;
(iif) Expert Member to be nominated by the Chairperson — Member;

(iv) Registrar of the Tribunal- Member.
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8. Appointment by deputation.—The following procedure shall be adopted for making

appointment on deputation to the post, in accordance with the provisions of the Schedule, namely:-

(a) the Tribunal shall invite applications for the vacant posts through an advertisement on all
India basis;

(b) the applications received shall be screened for eligibility by a Screening Committee
constituted by the Chairperson;

(c) interviews shall be conducted for selection by the Selection Committee as specified by the
Chairperson in consultation with the Secretary, Ministry of Environment, Forest and Climate Change

referred to in clause (d) of rule 7.

9. Period of deputation.—(1)The period of deputation including the period of deputation in
another ex-cadre post held immediately preceding this appointment in the same or some other
organisation or Department of the Central Government shall be three years from the date of
beginning of the deputation and beyond three years, the period of deputation may be extended upto
4t year with the approval of the Secretary, Ministry of Environment, Forest and Climate Change,
and beyond 4t year and upto 7t year with the approval of the Minister for Ministry of Environment,

Forest and Climate Change:
Provided that every extension shall have prior concurrence of the Chairperson.

(2) The instructions on deputation issued, from time to time, by the Department of Personnel

and Training shall be applicable to officials serving on deputation basis.

10. Conditions of service.—The conditions of service of Senior Accountant in matters of pay,
allowances, leave, provident fund, age of superannuation, pension and retirement benefits, medical
facilities and other conditions of service, shall be regulated in accordance with such rules and
regulations as are for the time being applicable to employees belonging to Group B of the

corresponding level in the pay matrix of the Central Government stationed at those places.
11. Disqualification.—No person,-

(a) who has entered into or contracted a marriage with a person having a spouse living; or
(b) who having a spouse living, has entered into or contracted a marriage with any person,
shall be eligible for appointment to the said post.

12. Accommodation.—The Senior Accountant shall be eligible for House Rent Allowance as
admissible to employees belonging to Group B of the corresponding level in the pay matrix of the

Central Government stationed at those places.

13. Saving.—Nothing in these rules shall affect reservation, relaxation of age limit and other

concessions required to be provided to the Scheduled Castes, the Scheduled Tribes, Other
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Backward Class, ex-serviceman and other special categories of persons in accordance with the

orders issued by the Central Government from time to time in this regard.

14.

Other conditions of service.—Other conditions of service, including disciplinary proceedings,

for which no specific provisions have been provided in these rules, shall be regulated in accordance

with such rules as are, from time to time, applicable to employees belonging to Group B of the

corresponding level in the pay matrix of the Central Government stationed at those places.

SCHEDULE
Name  of | Number of | Classification. | Level in | Whether Age limit for | Educational and | Whether age | Period of
post. post. pay selection direct recruits. other and probation, if
matrix. post or gualifications educational any.
non required for | qualifications
selection direct recruits. prescribed
post. for direct
recruits  will
apply in
case of
promotees.

(1) 2) 3) 4) (5) (6) () (8) 9)
Senior 5* Not Level -6 | Not Between 21 | (i) Bachelor's | Not Two years
Accountant. | (2018). applicable. (Rs. applicable. | and 33 years. | degree in | applicable. for  direct

*  Subject 35400 - (relaxable for | Commerce recruitment.
to 112400/-) Government (B.Com) from a
variation in the pay servants upto | recognised Note.- The
depending matrix. five years in | university; period  of
upon accordance (ii) three years two years
workload. with experience in shall
instructions or | cash, account include
orders issued | and budget work successful
by the Central | in a Government completion
Government). office or public of
Note:- The | sector mandatory
crucial date for | undertaking or induction
determining autonomous training of
the age limit | body or two weeks
shall be the | statutory body. duration.
closing date for
receipt of | Note 1.-
applications Qualification is
from relaxable at the

candidates in
India (and not

the closing
date

prescribed for
those in
Assam,
Meghalaya,
Arunachal
Pradesh,
Mizoram,
Manipur,
Nagaland,
Tripura,

Sikkim,
Ladakh,
Division of
Jammu and
Kashmir State,
Lahaul and
Spiti District
and Pangi

Sub-Division of
Chamba

discretion of the
Selection
Committee, for

reasons to be
recorded in
writing, in the
case of
candidates who
are  otherwise
well qualified.
Note 2.-
Qualification
regarding

experience is
relaxable at the
discretion of the
Selection

Committee, for
reasons to be
recorded in
writing, in case
of  candidates
belonging to the
Scheduled
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District of | Castes or the
Himachal Scheduled
Pradesh, Tribes, if at any
Andaman and | stage of
Nicobar selection, the
Islands or | Selection
Lakshadweep). | Committee is of
the opinion that
sufficient
number of
candidates from
these
communities
possessing the
requisite

experience are
not likely to be
available to fill

up the
vacancies
reserved for
them.

Method of
recruitment,
whether by direct
recruitment or by
promotion or by
deputation or
absorption  and
percentage of
vacancies to be
filed by various
methods.

In case of recruitment by promotion or
deputation or absorption, grades from
which  promotion or deputation or
absorption is to be made.

If Departmental Promotion Committee exists,

what is its composition.

Circumstances
Union
Service

which
Public
Commission
be consulted
making
recruitment.

in

to
in

(19)

(1)

(12)

(13)

(i) Sixty per cent
by promotion
failing which by
deputation; and

(ii) forty per cent
by direct
recruitment.

Note.- Vacancies
caused by the
incumbent being

away on
deputation or
long illness or
study leave or
under other

circumstances

for a duration of
one year or more
may be filled on
deputation basis
from officers of

the Central
Government  or
State
Government or
Courts or
Tribunals.

Promotion: Accountant with ten years of
service in level 4 (Rs. 25500 -81100) in
pay matrix, rendered after appointment
thereto on a regular basis in the Tribunal.

Note.- Where juniors who have completed
their qualifying or eligibility service are
being considered for promotion, their
seniors shall also be considered provided
they are not short of the requisite
qualifying or eligibility service by more
than half of such qualifying or eligibility
service or two years, whichever is less,
and have successfully completed
probation period for promotion to the next
higher grade along with their juniors who
have already completed such qualifying or
eligibility service.

Deputation:

Officers of the Central Government or
State Government or Courts or Tribunals,-
(a) (i) holding analogous post on regular

basis; or
(i) holding the post of Accountant or
equivalent post in the Central

Government or State Government or
Courts or Tribunals, with ten years
of regular service in level 4 (Rs.
25500-81100/-) in the pay matrix;

and
(b) possessing the educational
qualification and experience

prescribed for direct recruitments
under column (7).

Departmental Promotion = Committee  (for
considering promotion and confirmation)
consisting of:-

(1) Chairperson or a Judicial Member to be

nominated by the Chairperson — Chairman;

(2) Secretary, Ministry of Environment, Forest

and Climate Change or his nominee-Member;

(3) Expert Member to be nominated by the

Chairperson — Member;
(4) Registrar of the Tribunal — Member.

Not applicable.
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Note 1.- The Departmental officers in the
feeder category who are in the direct line
of promotion shall not be eligible for
consideration  for  appointment  on
deputation and similarly, the deputationists
shall not be eligible for consideration for
appointment by promotion.

Note 2.- Notwithstanding anything
contained in rule 9, the period of
deputation including the period of
deputation in another ex-cadre post held
immediately preceding this appointment in
the same or some other organisation or
Department of the Central Government
shall ordinarily not exceed three years.

Note 3.- The maximum age limit for
appointment by deputation shall be not
exceeding fifty-six years as on the closing
date of receipt of applications.

[F. No. 17(23)/2010-PL/NGT (pt.)]

ARUN KUMAR MEHTA, Addl. Secy.
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